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PREFACE

This Publication contains a brief resuqJe of work done in the
Twelfth Lok Sabha during the Fourth Session, i.e. from the ~nd
February to the 22nd April, 1999.
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June. 1999
S. GOPALAN,
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1. DURATION OF SESSION

Date of Commencement

Dateot Adjournment sine die
@ 22 February, 1999
*22 April, 1999 tt

.Date of Dissolution
Total Number of days
of Session
Number of actual sittings
Number of Hours of sittings.

26 April, 1999

60 days
24 days
137 hours 25 minutes

@ The first Sitting commenced with playing of National Anthem,

• As per schedule, in order to enable Standing Committees to consider Demands
lor G'rants, the Hoose was adjourned on 18,3,1999 to meet again on 12,4,1999.
(On request by some MeiTlbersand agreed to by the Hon'bla Speaker, the sittings
01 Lok Sabha fixed lor 12 and 13 April, 1999 were cancelled and 'House met on
15 April. 19.99 since 14 April. 1999 was a parliamentary holiday),

tt Originally the session was scheduled 19conclude on 14 May, 1999 buI following
lheresignation of the Prime Minister, the Lok Sabhawas adjoumed sine-die on
22.4.1999 alter' passing the Budget (Railways 1999-2000) and the Budget
(General 1999-2(00) Demands tor Grants. .
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SUMMARY

1. BiUs pending at the end of the last Session
2. Bills introduced
3. Bills Opposed at introduction stage
4. Bills passed by Rajya Sabha and laid on the Table
5. Bills passed by Bajya' Sabha al)d returned by Lck

Sabha with amendments
6 .. Bills returned by Rajya Sabha with amendments and

laid on the Table of Lok Sabha
7. Bilks passed
8. Bitls negatived
9. Bills withdrawn
10. Bills part-discussed
11. Motions for adjournment of debate on the Bills

adopted
12. Bills referred to Seleet Committee
13. Bills referred to Joint Committee
14. Bills reported by Select Committee
15. Bills reported by Joint Committee
16. Bills originated in and referred to Joint Committee by

Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha

17. Bills referred to Standing Commtttee by Chairman/
.Speaker

18. Bitls reported by Standing Committees
19. Bills pending at the end of Fourth session of Twelfth

Lok Sabha

l-louseadjourned sine die on 22.4.1999. All the pending Bilts lapsed on dissolution
d 12th Lok Sabha on 26.4.1999.

6

22

17
Nil

. Nil
One

Nil

17
Ni.1
2

Nil
Nil

Nil
Nil
Nil
Nil
Nil

5

10
•



(Ii) B.Us Referred to the Standing Committees and Presentation!
Laying of Reports thereof

51. Title 01 the BiH Date of RefeHl3d by Name 01 the Date 01 Remarks
No. introduction Speaker/ C-ommittee/ presenta-

in lok Chairman Date of tion/laying
Sabha/ reference 01 Reports
Rajya
Sabha

2 3 4 5 6 7

f. The Securities Con- 4.7.&1:\ Speak~r Financs 18.3.99
tracts (Regulation) (l.S.) (9.7.98)
Amendment Sill,
1998.

2. The Conslitulion 14.1.98 Speaker Finance ~4.~.99
(Eighty fifth Amend· (L.S.'! (15.7.98)
ment) 8m. 1998.

3. The Lokpal 8i11, 3.B.93 Chairman Home Affairs 25.2.99
1998. (L.S.} (8.12.98)

4. The Central Vigi- ".12.96 C!:airman Horne Aft airs 25.2.99
lance Commission (L.S.) (11. ~2.98)
Bi!!. 1998.

5. The Notaries 4.8.97 Chairman Home Affairs 25 2.99 Per,'""·;:">
(Arr.&ndm6nt) Bill, (R.S.) (5.8.97) in l<; ••

1999.

6. The Major Port 2.12.98 Chairman Transport 4.3.99 Per,(j',
Trusts (Amend· (R.S.) and Tou(is,m in R.S.
ment) Bill. 1998. (4.12.98)

7. The Prevention of ".B.98 Speaker Finance 4.~i99
Mt~ney-laundat'jng (l.S;) (5.8.98\

. 8tH, 191:16.

8. The Immigration 23. 12.S8 Chairman Home Affairs 11.3.99
(Carriers' Liability) IR.S.} (30.12.98)
Bill. 1998.

9. The Insurance 15.~~.98 Speaker Finance 18.3.99
Regulaloty Autho- (L.s.) (4.1.99)
rity 8it:. 1998.

In. The Election laws 22.12.98 Chairman Home Affairs
(Amendment) BiU, (LS.) (5.~.99)
1998.

~..-.-~------------
"lapsed on dissolution of 12th lok Sabha on 26.4.1999.

7



8

2
---- ------------- --_._----_._-------

73

The Army and Air
Force (Disposal of
Prixate Property)
Amendment Bill.
1999.

12. The Recovery of 5.3.99
Debts Due to (L.S.)
Banks 8M Finan-
cial Institutions
(Amendment) •• 1Ji. 11.,
1999.

11.

13_ The National Trust
for Welfare of Per-
sons with Autism.
Cerebral Palsy.
Menial Retardation
and Muilipie Disa-
bility Bill. 1999.

Ine Coal India
(Regulation of
Transfer and Vali-
dation) Bill. 1995.

14.

25.2.99
(RS.)

8.3.99
(L.S.)

14_2.95
(L.S.)

Speaker

Speaker

Speaker

Speaker

4 5 6

Pending
in RS.

Pending
in R.S.

----.--::r----.---------------.------.-------;---..- ..------

Defence
(8.3_"99)

Finance
(9.3.99)

Labour and ~7.3.99
Weltare
(12_3.99)

Energy
(~6.4.99)

'Lapsed on dissolution of 12th Lok Sabha on 26.4 11199.
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7. MOTIONS

Brif;;l Subject

(I) Motion. Under Ru". 191and 342
------..~---------_.._----- --~--!-..-----
Sl.
No

Molion
under.
Rule

1. Thai this 191
House expre-
sses its confi-
dence in the
Council.of
Ministers.

Name of
Member
who
moved

Stui Alai
Bihari
Vajpayee

Oate(s)
of
Discus-
sion

15.4.99
16.4.99
17.4.99

?1

Time Minis- Remarks
taken try!

Depart-
ment
Con-
cerned

H M
~4 58

Prime Negatived
Minister's
Office



MOTIONS UNDER RULE 191 AND 342

SUMMARY
i. No. of Notices. received

2 .. No. of Motions admitted

3. No. of Motions discussed

4. No. of Motions remained part-
discussed,

5. Total time taken

244

85
1

Nil

24 hrs. and 58 rnts.

22



(Ii) Motions Under Rule 388 for Suspension of Rules

SI.
No.

Subject Member
who moved

1. Suspension 01 Clause (i) Shri M.R.
01 Rule 80 01 the Rules Kadambur
01 Procedure and Janarthanan
Conduct 01 Business in
Lok Sabha in so lar as it
requires that an
amendment shall be
within the scope of the
8ill and relevant tc the
subject mailer !)I tbe
clause to which it

relates. in ,ts applicl1.:vf'l
10 Government
an ,6 f)('!m"'nI No. 1'3 10
i"e Central V:gilanc~
Corr.~i<;r,iOfl Bit!. 1998.

~. S';SC;t'C\slon 01 RLlie 32 sr"i PY.
d 'tie F;'Jles 0: K.:m·.ilralm~n·
Proce.:;ure ane Condu ..;t galam
()( B;J,";rteSS in Lol(

Sa~~c if' sc ffl· as i'
PfOV;;~!!!S lor the f.rst
roO:)r o! sitting !:>eing
mane t.'>!siiable for the
ask;ng and 8nsw~ring of
=iues:ilYi;; in o.oer to
.,jilt· I!P tile M(Jlion 1)1

Q-.,.,f;den.::e.

Dale O~

which
m~lron
discussed

H M

lS.3.1999 C 1

~5.4.1:193 o 1

Aoopte.

Adopted



ft OBITUARY REFERENCES

51. Name 0' Meml)ec
No.

2

Oollj 01
df!«!1t

--_ .._---------
i)oilEi of Time Il<ken
obilusri H M

reference

:3

1.
2.

King Hussein of Jordan
Pro:' G.G. Swell
(former Deputy Speaker
and Memb4tr. Third.
F~"rlh. Fifth. E'gh:h and
elIWen\h' Lok Sabhas)
:ih,i Shivendra 8atwlur
Singh (Mornoer. Sevsnth,
E;gt:lh arod
Tenth Lv\( Sabhas)
sn~iK T ~tuJ1har:
(Me.nber. ~ Lpk
Sat>hai t=Yz.~
Shri i'.~;,Tiwari
(M~t1)i;N. Fifth and
Se~'er:lh LOll: Sabhas)
Shr: Mohan L:;I Pipii
(\1.:.m',:~r. Si)l't\
Lek Sabl'ia)
Shri G. Nar.::yan ReclcIY
(~ef'·t>er. Third
Lol< Ss.L >-,11J
Stir! A.M. Chell;-.chaMi
(Member. Filth Lok
Sa~~,a~
Shri Ram Nal8!,h Singh
(~"""'lb.,.r. Ninth and "'",nth
laic' Sabhas]
I"diar- Air foree AN·!J:Z
Transoort Aircrall crash.!d
in $o;;Ul,West Delhi
Shri George Joseph
Mundackal
(MI"'l'1ber, S~ve,~:h ;, >d
EI(/r.th lok Sabhas}

07.02.199tl:
Z5.C1.19Sri:/ 'I

j

J
31.12.1998 t2.02.1999

1
I

08.01.1999 I

I
1")~.1999 )

13.(''' '998}

25.(12.1009

~6.12.1998

!n12.19971
} 04.03.1999

26.12.1998)

07.031999 08.03.1999

02.03.1099 09.03.1999

-_.-,------ .._.". --------_.--_._._--------

3.

...

r.
"

6

7.

8.

9.

10.

5

o 119

o 04

o 04

o 02

o 03

24

---_. - ..--..-- ....-.~-,



25

--~.-..-.-- ..-
2 5

,
2601.19991~/ Shri Oamod.ar Pandey

•(Member, Fifth and r
\Eighth . ·ro'ms. 0

Lok Sabhas) 04

'13. Major lire at !he Jhuggi
clusters near VijayGhat 14·03,1-999
in Yamuna Push~ in
North OeJt:M

1.4. Major earthquake in 29.(l5.1m '1.5.04.1999· 0 02
Garhwal region and
several parts of
North 1r1d~

15. Shri AKA. Abdul 11.04.1999 21.04.1999 0 02
Samad
(Member. Seventh and
Ninth lok Sabhas)



9. PANEL Or- CHAIRMEN

Si.
No.

-,_._--- --_.
Name of Member

--- ..'-----.
Date of
Nomination

----,---------------
1.
2.
3.
4.
5.
6.
7.
8.
9,

Shri K. Pradhani
Dr. Laxminarayan Pande-
Prof. Rita Verma
Shri K. Yerrannaidu
Shri V. Sathiamoorthy
Shri Basudeb Acharia
Shri 8ani Prasad Verma
Shri Raghuvansh Prasad Sir,lgh
Shri P.C. Chacko

26

)

23.2.1999



10. PAPERS LAID ON THE TABLE

(a) By Government
(b) By Private Member

27

716
Nil
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12. QUESTIONS

(i) Starred Questions-

(a) Number of Ouestions put down in Q\;esti(;"l lists for
oral answers

(b) Number of Ouesnons orally answered
(iij Short Nr-tJt:9. QutlJstlons

\~) Number or Questions put down in Short Notice
Question List

(b) Number of shor; Notice Questions or~lIy C!' ··"Noled

(Hi) Unstarred Questions

(:.3) Number of Ocesnons put down in (luQstion Lists for
'Mitt&n answers

(0) Number of Questions for which written answers
were laid on the Table including those put down for
oral answers, but not reached for oral answers

29

49

NIl.

NIL

3902
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(iii) Private Member's. Resolutions

RemarksBrief subj'tlcl Name of Dale(s) .of Time .taken
member movingand
who moved discussion

Ministry!
Department

Rehabilila- Dr.
liOn of sick Bala
Public Sector
Under·
takings

Asim 17.7.1998
(Second
Session)
5.3.1999

H-M

-2·28 Industry
(excluding 1
hour laken
during
Second
Session)

Discussion
nol
concluded.
Lapsed on
dissolution
of the Lok
S&bha
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DISCUSSION O-N MATTERS OF URGENT PUBLIC IMPORTANCE
. FOR SHORT DURATIONDISCVSSION UNDER RULE 193

SUMMARY
1. No. of notices received

2. No. of discussions admitted

: 117

:3
3. No. of discussions held : 1

4. No. of discussions remained part-discussed : 1

5. Total time taken : 2 Hours 30 Minutes
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16.·SITTINGS OF LOK SABHA
SI.
No.

Subject Date Remarka

1. Cancellation 01
sittings of Lok Sabhe
on 1 Md 3 March.
1999
Fixation of sitting of
Lok Sabha on
Saturday, 13 March,
1999

On reoommendalion of Business
AdvIsory Committee, the House agreed
to cancel its sittings fixed for Monday, 1
and Wednesday 3 March, 1999.

11.3.99 The Deputy Speaker announced in the
House that the Lok Sabha would meet on
Saturday, 13 March, 1999 In order to
enable more membenl to participate in
the dis(ilssion on the Railway Budget tor
1999.:2000. Accordingly, House sat on
13 Mar. 1999.
Shri Mulayam Singh Yadav. Leader of
Sarnajwadi Party in Lok Sabha. sent a
leter on 1.4.1999 to the Hon'bla Speaker
requesting that the second phase of the
Budget S&ssion which was to commence
IrOin 12 April, 1999 may commence Irom
15 April, 1999 as most 01 the members
would be in their constituencies in
CQI'lMClion with Vaisakhi and birth
anriversary 01 Dr. B.R. Ambedw and
also Indian Parliamentary· Delegation
would be attending tne Inter
Parliaman&ll(yUnion Conlerenc9 Irom 12
to 14 April. 1999 at Brussels. Shti YadlfY
requested that the sittings fixed lot 12
and 13 April (14 being ParliamentSI'(
holiday), 1999 ~ be cancelled and to
dispose of urgent parliamentary business.
Lok Sabha may sit on Saturday. the 17th
April, 1999.
The Hon'bIe Minister 01 Parliamentary
Affairs who was addressed in the matter,
aftef consulting the leader of CPI(M)
agreed to the proposal. Leader of
Opposition also had no objection to the
proposal. Accordingly, second phase of
Budget session started from Thursday,
15 April, 1999. House also sat on
Saturday, HApriI. 1999 for transaction
01 essential government business.

2.

3. Cancellation of
sittings of Lok Sabila
on Monday, 12 &
Tuesday. 13 April.
1999 and fixation. 01
sittings 01 Lok Sabha
on Saturday. 17
Aprij, 1999.
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17. SPEAKERIDEPUTY SPEAKER/CHAIRMEN
ANNOUNCEMENTS/OBSERVATIONSIREFERENCES

SI.No. DateSubject By Whom

2.

1. Announcement regarding decisions taken
at . the Meeting of Business Advisory
Committee held on 11.3.99 in respect of
transfer of Private Members' Business
fixed for 12.3.99 to 17.3.99 and fixation
of Sitting of House on Saturday,
13.3.1999.. e...
Observation regarding strict adher.nca to
time schedule in respect of Private
Members Bills and Resolutions to
accommodate more Private Members'
Business.

The Deputy
Speaker

11.3.1999

The Deputy
Speaker

18.3.1999
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18. 5T ATEMENT5
(i) Statements made/lald by Ministers under rule 372

S. Brief Subject
No.

Name of Minister Date Time taken
H. M.

1. o 02Government Business for
Thursday, the 4th and Friday
the 5th March, 1999
Prime Minister's visit to Shri Jaswant
Pakistan ~I/O~ '_J~ Singh
Government ~ for theShri P.R.
week commencing the 8th Kumaramangalam
March. 1999

2.

3.

4. Revocation 01 President's Rule
in the Stale of Bihar
Crash o! an it~<::,m Air Force
aircraft near ;",-"ra Gandhi
International Airpo i, New Delhi
on 7 March, ~999
Telecommunication Tariff Order
99 dated 9 March. 19.99.
Government Business lor the
week commencing the 15th
March. 1999
Leakage/Fire at the Pialform i'l
Gas Field 8-121 in Mumbai
ollshore.

5.

6.

7.

8.

Shri P.R.
Kumararnanqatarn

Shri l.K. Advani

Shri George
Fernandes

Shri Jag Mohan

Shri Mukhtar
Abbas Naqvi

Shri K
Ram:::;-;l:r::-,y
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26.2.99

26.2.99

05.3,99

08.3.99

08.3.99

10.3.99

13.3.99

15.3.99

o 13

o 02

o 01

o 03

o 01

o 02

o 11



(II) Matters Under Rule 377
Position regarding receipt of replies from Ministries concerned

during Twelfth Lok Sabha as on 25.6.1999.

Period Total Number No. 01 replies Percentage 01
01 MaHers aent to memo replies sent to
raised bers by Minis· members by

lers and the Minister.
copies en-
dorsed to Lok
Sabha Sec·
retariat

First Session (23.3.98 to 31.3.98) 70 57 81.42
Second Session (27.5.98 to 355 257 72.39
6.8.98)
Third Session (30.11.98 to 132 80 60.60
23.12.98)
Fourth Session (22.2.99 to 110 38 34.55
22.4.99)
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(iii) Statement showing the- time spent on disorderly scenes!
interruptions In the House during fourth session of Twelfth Lok

Sabha

Date RemarksTime Spent on Time lost due to
interruptions adjournment 01

the House
lollowing
interruptions

. 11,-,--, l._I). H_. _M_. _

232.99 11

25.2.99 34

'4.3.99 11 5·31

• There was. no Lunch Hour.

Interruptions started at 11 hrs. and
continued upto 11.07 hrs. at 12.02 hrs.
members came in to the well 01 the House
and amidst interruptions papers were laid
on the Table at 12.05 hrs. Lok Sabha
adjourned to meal at 1400 tvs. At 1400
hrs. Lok Sabha re-assembled but
interruptions continued and Lok Sabha
adjourned for the day at \4.04 hrs.

Interruptions . started at 11.26 nrs. and
continued upto 1200 hrs.

At 11.53 hrs. some members came into \he
well of the House and lok Sabha
adjourned at 11.55 hrs. to meet at 13.30
nrs. At 13.30 hrs. interruptions again
started and continued upto 13.39 hrs.
Amidst in!mll.'ptions. Deputy Speaker
made ot.servauon regarding sEinding of
message to the other House about
ado~lion 01 Statutory Resolution in res,:lect
of Bihar and the Minister of Finance
presented Goa Budgal. As interruptions
continued. at 13.50 tvs. Lok Sabha
adjourned to meet again at 15.30 tvs. At
15.32 hrs. several members came into \he
well 01 the House. Some Private Members'
Bills W0l9 introduced. Amidst interruptions
Lok Sabha adjourned at 15.44 hrs, for the
day .
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Date RemarksTime Spent on Time lost due to
interruptions adjoumment of

the House fol-
lowing interrup-
tions
H. M.

'16.3.99 1-1738

17.3.99 5-3612

'18.3.99 3-0401

16.4.99 15 1-25

21.4.99 17 5-32

Interruptions started at 12.05 hrs. and con-
tinued upto 12.42 hrs. Due to interruptions
Lok Sabha adjourned at 12.43 hrs. to meet
at 14.00 hrs.
Interruptions started alII hrs.and c0n-
tinued upto 11.11 hrs. Lok Sabha aO-
journed at 11.12 tvs. to meet at 12.00 hrs,
Amidst interruptions papers were laid. Lok
Sabha adjourned at 12.06 hrs. 10 meet 81
14.00 hrs. Interruptions continued and
amidst interruptions. issue 01SCJSl 0,081
was raised and report of Standing Commit-
tee on Labour & Welfare was laid on tha
Table. Lok Sabha adjourned at 14.06 hrs.
for the day.

Interruptions started at 14.48 hrs. Lok
Sabha adjourned at 14.49 hrs. upto 15.30
hrs. Lok Sabha met at 15.33 hrs. Amidst
interruptions motion regarding Second and
Third Reports of the Commillee on Private
Members' Bills and Resolutions was
adopted. Lok Sabha adjourned at 15.37
hrs. for the day.
Interruptions started at 11.20 hrs and con-
tinued upto 11.35 hrs. Lok Sabha ad-
journed al 11.35 hrs to meet al 13.30 hrs.
Lok Sabha adjourned at 13.31 hrs. and
reassembled at 14.00 hrs.
At 11.05 hrs. interruptions started. Lok
Sabha adjourned at 11.12 hrs. to meet at
11.45 tvs. Lok Sabha re-assembled at
11.47 hrs. but interruptions continUed. Lok
Sabha adjourned at 11.51 hrs. 10meet at
12.30 hrs. Lok Sabha met at 12.30 hrs.
and int9fl'uptions again started Lok Sabha
adjourned at 12.36 hrs. to meet again at
15.00 hrs. When Lok Sabha again met at
15.00 tvs.. some reports were presented
and due to interruptions Lok Sabha ad-
journed at 15.04 hrs. for the day.

Noll: Tme c:aIc:uIate<I on the baai8 01 ~ time Of the IIIIIng 01 the Hou8e I.•. 110m 11 AlA 10 1 PN ..., 2 PN 10 • PN .
• There •••• no lWlCh How.

~.~a, -, ·),,7·{(, ~'/~



(iv) Statement Indicating matters raised after Question Hour .,rd
before taking up of listed business and tlm. taken durll .:J
fourth session of Twelfth Lok Sabha

Date Number of matters
raised

Number of
Members who
spoke

nme Taken
H. M.

22.2.99
23.2.99
24.2.99
25.2.99
26.2.99
27.2.99
4.3.99
5.3.99
8.3.99
9.3.99
10.3.99
11.3.99
12.3.99
13.3.99
15.3.99
16.3.99
17.3.99
18.3.99
15.4.99
to

22.4.99

Nil
Nil
26
Nil
2

Nil
Nil
6
14
34
6
49
33
Nil
1
1

Nil
1

Nil

Nil
N~
26
Nil
12
NU
Nil
6
f4
34
6
49
34
Nil
11
2

Nil
25
Nil

Nil
Nil

1.03
Nil

0.25
Nil
Nil

0.24
1.40
1.43
0.28
1.47
1.34

Nil
0.40
0.08

Nil
2.40

Nil

173 2'19 12.32



19. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS
OF BUSINESS TRANSACTED DURING THE FOURTH SESSION

OF TWELFTH LOK SABHA

Business Time laken
H M

Percentage 01 the
total time taken

BIlLS-
(a) Government Bills '17 13
. (b) Private Member's Bills 0 11
BUDGETS-
(a) Railway Budget 12 03
(b) General Budget 13 14
(c) Budget in respect of States 1 11

under President's Rule
'CALlING AnENTION NOTICES 0 59
DISCUSSIONS-
(a) Short Duration Discussion (Rule 193) 2 30

MAnERS OF URGENT PUBLIC 12 32
IMPORTANCE RAISED AFTER THE
QUESTION HOUR
MAnERS UNDER RULE 377 2 26
'MOTIONS-

(a) Motion under rules 191 and 342 24 58
(b) Motion under rule 388 0 02

PRESIDENT ADDRESS 12 13
QUESTIONS 13 19
RESOLUTIONS-
(a) Government Resolutions @
(b) Statutory Resolutions 17 16
(c) Private Resolutions 2 28

STATEMENTS (RULE 372) 0 35
OTHER MAnERS such as papers laid on \he 4 15
Table, Obituary References, Questions of
Privileges, Points of Order, Personal
Explanations etc.

12.5
0.1

8.8
9.6
0.9

0.8

1.8
9.1

1.7

18.2

8.9
9.7

12.6
1.8
0.4
3.1

TOTAL:
137 25 100.0

• Joint Discussion took place on Statutory Resolution [vide Statement No. 14 (ii) SI.
No. 3 to 6) and Motion for consideration 01 concerned Government Bills [vide
Statement No.2 (i) SI. Nos. 8,9, 11 and 17] time taken on joinrniscussion has been
shown under Government Bills.

@ Combined discussion took place on a Govemment Resolution [vide Statement No.
14 alongwith (i) Government Resolution seeking approvaf of recommendations
contained in the Second Report 01 the Railway Convention Committee, 1998; (ii)
Demands lor Grants on Aecount in respect 01 Budget (Railways), 1999-2000; (iiQ
Supplementary Demands for Grants (Railways) 1998·99 and (iv) Demands lor
Excess Grants (Railways) for 1996·97. Time taken on joint discussion has been
shown under. Railway Budget.
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